
NHRC directs J&K chief secretary to deal with the issue of slain poet's 
family with a 'humane approach 

https://www.deccanherald.com/india/jammu-and-kashmir/nhrc-directs-jk-chief-secretary-
to-deal-with-the-issue-of-slain-poets-family-with-a-humane-approach-2985956 

Sarwanand Koul Premi, a poet and freedom fighter belonging to the Kashmiri Pandit 
community, and younger brother were brutally murdered by militants in 1990. 

New Delhi: The NHRC has directed Jammu and Kashmir chief secretary to examine 
with 'humane approach' an old issue related to the family of a poet and his son who 
were killed by militants in 1990, and take action as 'deemed appropriate' in the matter. 

The complaint or intimation dated July 15, 2020 received from Rajinder Premi in respect 
of him and his family was placed before the commission on Thursday. 

His father, Sarwanand Koul Premi, a poet and freedom fighter belonging to the Kashmiri 
Pandit community, and younger brother were brutally murdered by militants in 1990, 
according to the case proceedings uploaded on the website of the National Human 
Rights Commission (NHRC).The instant matter relates to "apathetical approach of state 
government towards the plight of this affected family of erstwhile state of Jammu and 
Kashmir by delaying the implementation of decision of a DB (division bench) of 
erstwhile Jammu and Kashmir SHRC (State Human Rights Commission)," it 
said."Denying the legitimate rights to the NoK (next of kin) of such victims shows lack of 
sensitivity and compassion on part of the state administration towards such innocent 
persons whose right to life guaranteed under Article 21 of the Constitution of India was 
violated for just being a person from one religious community and failure on part of state 
machinery to prevent such incidents," the proceedings said. 

The commission in its proceedings has said that it 'considered' the matter on record 
including various submissions of the complainant. 

The state cannot deny the fact that there is "considerable delay in implementation of the 
decision dated 22.2.2012 of the DB of J&K SHRC," it said.The NHRC further observed 
that the family of the complainant is sufferer on account of "failure on part of state 
administration/law enforcement agencies to protect the life and property of his family," it 
added. 

The erstwhile state of Jammu and Kashmir was bifurcated into UTs of Jammu & 
Kashmir and Ladakh in 2019.The commission directed the chief secretary of the UT of 
Jammu and Kashmir to 'examine the whole issue with a humane approach and take an 
action as deemed appropriate in the matter', according to the proceedings. 

The compliance report be submitted "within a period of eight weeks for official records of 
the commission," the NHRC said."The commission also directs its registry to transmit 
submission dated 15.4.2024 of the complainant along with instant direction. With this 
observation/direction, instant case stands closed. Accordingly, you are directed to take 
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further necessary action at your end as per the directions of the Commission," the rights 
panel said in the proceedings. 

Sarwanand Koul Premi was a "well-known freedom fighter in addition to being a 
renowned philanthropist, Gandhian, broadcaster, social reformer, litterateur and 
translator with the knowledge of Hindi, Urdu, Kashmiri, Persian, English and Sanskrit. 
Being an eminent scholar, he firmly believed in the national integrity amongst all 
communities," the NHRC mentioned during the proceedings.During the Quit India 
Movement from 1942-1946, he also "worked underground' for the cause of nation and 
'got arrested on six occasions during this time-period", it said, adding that Sarwanand 
Koul Premi was 'respected by all communities' in the state. 

(Published 19 April 2024, 19:24 IST) 
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All national commissions may frame joint strategies for better 
protection of humans rights: NHRC 

https://thebengalurulive.com/all-national-commissions-may-frame-joint-strategies-for-
better-protection-of-humans-rights-nhrc/ 

New Delhi, Apr 19 (PTI) NHRC chairperson Justice (retd) Arun Kumar Mishra on Friday 
suggested that all seven national commissions in the country may frame “joint 
strategies” and find out ways for “more effective implementation” of sound legislations 
and schemes. 

He also said that septic tanks should be “mechanically cleaned” and the National 
Human Rights Commission’s advisory on it should be followed. 

The NHRC in a statement said the objective of the meeting was to discuss the issue of 
ensuring the protection of the rights of the vulnerable and marginalised sections and 
share best practices and annual action plans. 

Meenakshi Negi, Member Secretary, National Commission for Women; Priyank 
Kanoongo, Chairperson, National Commission for Protection of Child Rights; Rajesh 
Aggarwal, Chief Commissioner for Persons with Disabilities; Kishor Makwana, 
Chairperson, National Commission for Scheduled Caste; and Konthang Touthang, Joint 
Secretary, National Commission for Scheduled Tribes attended the meeting. 

The country has various “sound legislations” to ensure the protection of human rights of 
different sections of the society and all the commissions, which are looking into various 
sectoral rights issues, along with the NHRC having an overarching jurisdiction, “may 
work together, frame joint strategies and find out ways” for more effective 
implementation of these legislations and schemes, Justice (retd) Mishra was quoted as 
saying in the statement. 

The NHRC organised the Statutory Full Commission meeting of all seven national 
commissions, whose chairpersons are its ex officio members, the statement said. 

“We must learn from each other’s experiences and take measures to ensure equality 
and dignity for SC-ST communities, women and marginalised sections of society,” he 
added chairing the meeting. 

He said the Centre has framed a scheme regarding mechanical cleaning of septic 
tanks, which the states and local bodies should implement. 

Negi, Member Secretary, NCW, said that it would be better to have a collaboration 
among all the commissions for research to avoid duplication as there are several 
common subjects on which the NHRC and the NCW are doing research. 

She said the another area of concern is that the compatibility of state statutory 
provisions has to be worked out to ensure uniformity in property rights for women in the 
country. 
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Makwana, Chairperson, National Commission for Scheduled Caste, said the challenge 
is how to ensure the benefits of the new education policy and emerging technology 
reach the people. 

He said change cannot be brought in mindset of people by way of laws only, but also 
with compassion and sensitivity. 

Kanoongo, Chairperson, NCPCR, said that the panel has been proactively working to 
ensure the rights of children. 

It is monitoring eight portals in this connection. The commission has ensured that more 
than one lakh orphan children were monitored. They have been rehabilitated into 
families. It was ensured that they were not compelled to live in orphanages, he was 
quoted as saying in the statement. 

The Commission has been ensuring the installation of CCTV cameras at chemists’ 
shops to ensure children are not given scheduled drugs for substance abuse. The 
Commission has issued nine guidelines and SOPs to ensure protection of child rights 
besides preparing 19 research reports over the years, the statement said. 

Aggarwal, Chief Commissioner for Persons with Disabilities, said over the years with the 
increase in rights consciousness among ‘divyangjan’, so have the related challenges. 
The problems relating to admission in schools and assistance to the differently-abled 
students in exams continue to be a problem. The visually-impaired have been facing the 
problem of captcha codes while accessing online services. 

D M Mulay, Member, NHRC, said there is a lot of scope for cooperation among the 
commissions. However, it should be more structured to serve the purpose of protecting 
of rights of various sections of society. 

Rajiv Jain, Member, NHRC, said studies suggest that despite a provision of the 
compensation under the SC-ST Act, its payment is delayed. A lot of time is lost in the 
registration of complaints and distribution of compensation. 

The victim compensation schemes in all states need to be studied to know whether 
these are in conformity with the statute or not. Likewise, he said, the compensation 
under NALSA also needs to be enhanced, the statement said. 

Jain said the states cannot refuse to intervene in the matters of the violations of rights of 
children in private schools, merely on the ground that these are owned by private 
entities. 

Bharat Lal, Secretary General, NHRC, said such interactions among these institutions 
are useful in forming a “common platform” on some key issues of human rights and 
collectively ensure quick relief to the victims. 

They can collaborate on preparing advisories on various rights issues and ensure their 
implementation as well as preventive steps. He also said that the seven national 
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commissions may onboard the HRCnet portal of the NHRC to increase synergy and 
stop duplication of cases and efforts in resolving them. PTI KND AS AS 
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3 staffers at Sassoon get DMER notice 

https://timesofindia.indiatimes.com/city/pune/3-staffers-at-sassoon-get-dmer-
notice/articleshow/109447062.cms 

Pune: The Directorate of Medical Education (DMER) on Friday issued show-cause 
notices to a nurse, a sanitary inspector and a ward boy at the Sassoon hospital, 
following allegations of rat infestation at the health hub. 

On April 1, a patient (30) admitted to the hospital had passed. His relatives had alleged 
that the death was caused because of rat bites. 

Dr Dilip Mhaisekar, director at DMER, said, “We have issued show-cause notices to 
three grade-III staffers at the hospital. They have been given time till Tuesday to 
respond to the notices. Any action against the senior officials of the hospital will be 
taken by the govt.” 

Activist Dr Abhijit More said the staffers were being made scapegoat. The hospital dean 
did not respond to calls and messages till going to press. 

We also published the following articles recently 

Vigilance issues notice to health official over Covid irregularitiesDelhi's Vigilance 
Directorate issued a notice to RN Das, alleging irregularities in Rs 60 crore medical 
procurement during the Covid crisis. AAP govt denies involvement, claiming a witch-
hunt against officials.109326668 

NHRC issues notice to Maha govt, DGP over death of 4 workers during sewage 
cleaningNHRC issued notice to Maharashtra govt and police chief after four people died 
cleaning sewage plant without protective gear in Mumbai. Report requested on 
guidelines implementation within four weeks.109275108 

Patient found sharing bed with corpse at civil hospitalHealth department recommends 
action against SMO and EMO at civil hospital. Patient admission slip not signed, doctors 
oversight noted. X-rays, CT scan, orthopaedic consultation not conducted as 
prescribed. BP, heart rate, resident doctor notes missing. No anaesthesia department, 
medicine department consultation.109328180 
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Green tribunal issues notice over loss of 21k trees for Metro, road 
projects 

https://timesofindia.indiatimes.com/city/mumbai/green-tribunal-issues-notice-over-loss-
of-21k-trees-for-metro-road-projects/articleshow/109445429.cms 

Mumbai: Observing that a news report raised the issue of compliance to environmental 
norms, National Green Tribunal’s principal bench on April 16 took its suo motu 
cognisance and issued a notice to authorities for their response over the loss of 21,000 
trees in six years to make way for Metro and road projects, as reported. NGT issued a 
notice to central and state pollution control boards and chief forest conservator in 
Maharashtra apart from BMC and Mumbai collectors. It posted the matter on May 28 
before NGT western zone in Pune. tnn 

We also published the following articles recently 

Vigilance issues notice to health official over Covid irregularitiesDelhi's Vigilance issued 
notice to RN Das for Covid procurement irregularities. AAP accused LG's office of 
hindering ministers. Das faced allegations of favoritism, enrichment of private 
companies, and a witch-hunt against officials.109326668 

NHRC issues notice to Maha govt, DGP over death of 4 workers during sewage 
cleaningNHRC sent notice to Maharashtra govt and police chief over 4 deaths in unsafe 
sewage plant cleaning. Workers lacked gear due to negligence, violating human rights. 
Report includes compensation status and hospitalized workers.109275108 

AIBE 18 Exam 2024: Certificate of Practice issued, check notice at 
allindiabarexamination.comBCI released AIBE 18 Exam 2024 CoP for successful 
candidates. Lawyers need to obtain the certificate within 2 years of provisional 
enrollment, meeting specific score criteria. The process involves contacting the state 
bar council for collection.109264857 
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NHRC to review human rights protection plans 

https://theprint.in/india/nhrc-to-review-human-rights-protection-plans/2048653/ 

The meeting was held by Justice Arun Mishra, Chairperson, NHRC, at the National 
Human Rights Commission. 

New Delhi: To discuss the protection of the rights of the vulnerable and marginalised 
sections of society, the National Human Rights Commission (NHRC) of India has 
organised the meeting of its seven National Commissions, a NHRC press release 
stated. 

The meeting was held by Justice Arun Mishra, Chairperson, NHRC. The agenda of the 
meeting was to review the progress of the implementation of the National Human Rights 
Act, 1987, and to discuss the ways to strengthen the efforts made in the protection of 
the rights of the vulnerable and marginalised sections of society. 

The commission also discussed the role of the National Commission in promoting 
human rights and well-being in India. 

The meeting will also took up the issue of septic tanks and the role of the NHRC in 
providing clean drinking water to the people. The commission will also discuss the 
proposal for the installation of CCTV cameras in chemist’s shops to prevent the 
distribution of scheduled drugs to children and implementation of the NALSA scheme 
for the benefit of the Scheduled Tribes and the promotion of women’s rights in the 
country. 
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देश की खबर | मानवािधकार आयोग ने िदवंगत किव से जुड़े मामले पर ‘मानवीय 
ि कोण’ से कारवाई का िनदश िदया 

https://hindi.latestly.com/agency-news/human-rights-commission-directed-to-take-
action-on-the-case-related-to-the-late-poet-from-humanitarian-perspectiver-
2138169.html 

Get Latest िह ी समाचार, Breaking News on India at LatestLY िह ी. रा ीय मानवािधकार आयोग 
(एनएचआरसी) ने ज ू-क ीर के मु  सिचव को 1990 म आतंकवािदयो ं ारा मारे गए एक किव और 
उनके बेटे के प रवार से संबंिधत पुराने मु े  की ‘‘मानवीय ि कोण’’ से जांच करने और कारवाई करने का 
िनदश िदया है। 

नयी िद ी, 19 अ ैल रा ीय मानवािधकार आयोग (एनएचआरसी) ने ज ू-क ीर के मु  सिचव को 
1990 म आतंकवािदयो ं ारा मारे गए एक किव और उनके बेटे के प रवार से संबंिधत पुराने मु े  की 
‘‘मानवीय ि कोण’’ से जांच करने और कारवाई करने का िनदश िदया है। 

राज  ेमी से उनके और उनके प रवार के संबंध म 15 जुलाई, 2020 को ा  िशकायत या सूचना 
बृह ितवार को आयोग के सम  दी गई। 

आयोग की वेबसाइट पर अपलोड की गई मामले की कायवाही के अनुसार, उनके िपता, किव और तं ता 
सेनानी सवानंद कौल ेमी और छोटे भाई की 1990 म आतंकवािदयो ं ारा बेरहमी से ह ा कर दी गई थी। 

वतमान मामला पूववत  ज ू और क ीर रा  मानवािधकार आयोग के खंडपीठ के फैसले पर अमल म 
देरी के कारण ज ू और क ीर के इस भािवत प रवार की दुदशा के ित ‘‘रा  सरकार के उदासीन 
रवैये’’ से सबंिधत है। 

आयोग ने कहा, ‘‘ऐसे पीिड़तो ं के िनकटतम र ेदारो ंको वैध अिधकारो ं से वंिचत करना ऐसे िनद ष 
यो ंके ित रा  शासन की संवेदनशीलता और क णा की कमी को दशाता है, िजनके भारत के 

संिवधान के अनु े द 21 के तहत िनिहत जीवन के अिधकार का उ ंघन िकया गया था।’’ 

आयोग ने अपनी कायवाही म कहा है िक उसने िशकायतकता की िविभ  दलीलो ंसिहत रकॉड पर मामले 
पर िवचार िकया। 

उसका कहना है िक रा  इस त  से इनकार नही ंकर सकता िक ‘‘ज ू-क ीर एसएचआरसी के 
खंडपीठ के 22 फरवरी, 2012 के िनणय के काया यन म काफी देरी ई है।’’ 
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कायवाही के अनुसार, आयोग ने क  शािसत देश ज ू-क ीर के मु  सिचव को ‘‘मानवीय ि कोण के 
साथ पूरे मु े  की जांच करने और मामले म उिचत समझे जाने वाली कारवाई करने’’ का िनदश िदया। 

आयोग ने कहा, ‘‘अनुपालना रपोट आयोग के आिधका रक रकॉड के िलए आठ स ाह की अविध के 
भीतर ुत की जाए।’’ 

हक 

(यह िसंिडकेटेड ूज़ फीड से अनएिडटेड और ऑटो-जेनरेटेड ोरी है, ऐसी संभावना है िक लेटे ली 
ाफ ारा इसम कोई बदलाव या एिडट नही ंिकया गया है) 
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NHRC takes note of delays in payment of compensation to victims & 
calls for study of schemes to plug gaps 

https://timesofindia.indiatimes.com/india/nhrc-takes-note-of-delays-in-payment-of-
compensation-to-victims-calls-for-study-of-schemes-to-plug-
gaps/articleshow/109443773.cms 

NEW DELHI: Taking note of delays in payments, the National Human Rights 
Commission on Friday at a meeting attended by representatives of national 
commissions brought focus on the need to study the victim compensation schemes in 
all states to establish if these are in conformity with the law or not and take measures to 
plug the gaps. 
It was emphasised that the concerned district authorities need to understand that a child 
victim of SC-ST community is eligible for compensation under the SC-ST Act, Protection 
of Children from Sexual Offences Act as well as the National Legal Services Authority 
scheme. 

The NHRC on Friday organised the statutory full commission meeting of all the seven 
national commissions which was attended by representatives of commissions for SC 
and STs, the women and child rights commission - NCW and NCPCR respectively and 
chief commissioner of persons with disabilities. There were no representatives from the 
minorities commission and the backward classes commission. The chairpersons of all 
these seven national commissions are ex-officio members of NHRC. 

 
Chairing the meeting, NHRC chairperson Justice Arun Mishra asserted the importance 
of all members of the full commission to work together in coordination to ensure 
effective implementation of various legislations that have provisions to protect human 
rights. He also suggested that the commissions must explore framing joint strategies. 

 
 
“We must learn from each other’s experiences and take measures to ensure equality 
and dignity for SC-ST communities, women and marginalised sections of society,” 
Justice Mishra said. He further emphasised that septic tanks should be mechanically 
cleaned and called for implementing the NHRC advisory aimed at stopping hazardous 
cleaning of sewers and septic tanks. “The Centre has framed a scheme regarding 
mechanical cleaning, which the states and local bodies should implement,” he added as 
per the commission’s statement. 

 
Bharat Lal, secretary general, NHRC said that the seven national commissions may 
onboard the ‘hrcnet portal’ of the NHRC to increase synergy and stop duplication of 
cases and efforts in resolving them. It was also suggested that all the commissions 
share the links of each other’s websites on their respective websites for easy 
accessibility for the people. 
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NHRC member Rajiv Jain said that studies suggest that despite a provision for 
compensation under the SC-ST Act, payments are delayed. “A lot of time is lost in the 
registration of complaints and distribution of compensation. The victim compensation 
schemes in all states need to be studied to know whether these are in conformity with 
the statute or not,” he suggested. 
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पांच दवा उ ोगो ंने सरडर िकया एक लाइसस 

https://www.divyahimachal.com/2024/04/five-pharmaceutical-industries-surrendered-
one-license/ 

िविपन शमा — ब ी 

भारतीय औषिध महािनयं क (डीसीजीआई) ारा दोहरे लाइसस के मसले पर कोई राहत नही ंिदए जाने के 
कारण दवा कंपिनयो ंने भारतीय खा  सुर ा और मानक ािधकरण (एफएसएसएआई) के तहत ा  अपने 
लाइसस को सरडर करना शु  कर िदया है। इसी कड़ी म◌ं ब ी थत पांच दवा कंपिनयो ंने अपने लाइसस 
को सरडर िकया है, जबिक ड  एंड कॉ ेिट  ए , 1940 के तहत िदए गए लाइसस को बरकरार रखा 
है। बता द िक डीसीजीआई ने फरवरी माह म औषिध और साधन साम ी अिधिनयम, 1940 और 
एफएसएसएआई के तहत 

 
दोहरे लाइसस वाली तमाम फामा ुिटकल इकाइयो ं को एक लाइसस सरडर करने का िनदश िदया था। 
डीसीजीआई ने यह कदम ूटा ूिटक  की आड़ म नकली दवा िनमाण के सामने आ रहे मामलो ं पर 
अंकुश लगाने को लेकर उठाया था। इस संदभ म रा ीय मानवािधकार आयोग ने भी क ीय िनयामक को 
िनदश िदए थे। 

फरवरी माह म जारी नए िनदश के बाद जब बीबीएन के दवा उ ोगो ंकी पड़ताल की गई, तो पता चला की 
े  म 58 दवा कंपिनयां दोहरे लाइसस का इ ेमाल कर रही है। रा  दवा िनयं ण ािधकरण ने 58 ऐसे 

दवा उ ोगो ंकी एक सूची तैयार कर डीसीजीआई को सौपंी ,िजसके बाद से दवा िनमाताओ ंम हडक़ंप मचा 
आ है। दवा िनमाताओ ंका तक है िक उ ोनें िनयमानुसार ही दोनो ंलाइसस लेने के बाद काम शु  िकया 

और बाकायदा दोहरी सुिवधाओ ंकी थापना म करोड़ो ंका िनवेश िकया। रा  दवा िनयं क ािधकरण के 
एक अिधकारी ने पांच दवा कंपिनयो ं ारा एक लाइसस सरडर िकए जाने की पुि  की है। 

अब भी राहत की आस लगाए बैठे ह दवा िनमाता 

िहमाचल डग मै ुफे रस एसोिसएशन के अ  डा. राजेश गु ा ने कहा िक पहली माच, 2007 को जारी 
अिधसूचना के तहत डीसीजीआई ारा अनुमित िदए जाने के बाद दवा िनमाताओ ंने दोहरी सुिवधाएं थािपत 
की थी।ं यही नही,ं दोहरी लाइसिसंग की अनुमित देने का िन र्ष 37वी ं औषिध सलाहकार सिमित की 
बैठक से िनकाला गया था, िजसम कहा गया था िक अित र  मता का उपयोग करने के िलए मौजूदा 
सुिवधाओ ंम समान कृित के उ ादो ंके िनमाण की अनुमित देने म कोई नुकसान नही ंहै। इसके बाद एक 
ही प रसर म ूटा ूिटक  और दवाओ ंके िनमाण के िलए दोहरे लाइसस िदए गए। हािलया आदेशो ंम दो 
िवपरीत िवचार  िकए गए ह, इसिलए हमने डीसीजीआई से मामले को देखने और समान िदशािनदश 
तैयार करने सिहत राहत का अनुरोध िकया था, लेिकन अभी तक राहत नही ं िमली है। हालांिक उ ोनें 
उ ीद नही ंछोड़ी है। 
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Ravi Kishan: Aparna Soni ने भेजा था लीगल नोिटस, खुद और बेटी Shinnova के 
भरण-पोषण के िलए मांगे थे 20 करोड़ पए, जान नोिटस म ा- ा था 

https://www.gnttv.com/entertainment/story/aparna-soni-had-sent-two-legal-notices-to-
ravi-kishan-there-was-a-demand-of-rs-20-crore-for-maintenance-983678-2024-04-19 

ए र और सांसद रिव िकशन को अपणा सोनी ने मई 2023 म लीगल नोिटस भेजा था. िजसम उ ोने अपनी 
और बेटी के भरण पोषण के िलए 20 करोड़ पए की मांग की थी. आपको बता द िक रिव िकशन की प ी 
ीित शु ा ने लखनऊ ने अपणा सोनी, उनकी बेटी, बेटे और पित के साथ समाजवादी पाट  के नेता और 
वकील िववेक पांडे के खलाफ FIR दज कराया है और 20 करोड़ की रंगदारी मांगने का आरोप लगाया है. 

गोरखपुर से बीजेपी सांसद और लोकसभा चुनाव म उ ीदवार रिव िकशन को अपनी बेटी का जैिवक िपता 
बताने वाली अपणा ठाकुर उफ अपणा सोनी ने बीते 1 साल मे रिव िकशन को दो लीगल नोिटस भेजे ह. रिव 
िकशन की प ी की तरफ से अपणा ठाकुर पर दज कराई गई FIR म जो 20 करोड़ की रंगदारी मांगने का 
आरोप लगाया गया, वह रकम अपणा सोनी की तरफ से मई 2023 को भेजे गए लीगल नोिटस म अपने और 
बेटी के भरण पोषण के िलए मांगी गई थी. 

िपछले साल भेजा था लीगल नोिटस 

-12 मई 2023 को मंुबई के मलाड मे रहने वाली अपणा ठाकुर ने अपने वकील के ज रए रिव िकशन को 
पहली लीगल नोिटस भेजी थी. रिव िकशन के बतौर सांसद नई िद ी के आवास के साथ-साथ मंुबई के 
अंधेरी और गोरेगांव के ैट वाले पते पर इस नोिटस को भेजा गया था. इतना ही नही,ं रिव िकशन के 
मोबाइल नंबर और मेल आईडी पर भी इस लीगल नोिटस को भेजा गया था. 

नोिटस म अपणा ठाकुर की कहानी 

-अपणा ठाकुर की तरफ से ए र रिव िकशन को भेजी गई इस लीगल नोिटस की कॉपी हमारे पास मौजूद 
है. 8 पेज के इस लीगल नोिटस म साफ िलखा गया िक साल 1995-96 म जब अपणा ठाकुर का वैवािहक 
जीवन ठीक नही ंचल रहा था, उस समय रिव िकशन से अपणा ठाकुर की मुलाकात ई. मुलाकात के बाद से 
ही रिव िकशन का अपणा के साथ करीबी र े हो गए. नोिटस के अनुसार रिव िकशन ने खुद को कंुवारा 
बताते ए अपणा की मां के सामने पोज करते ए शादी करने का ाव भी रखा था. 

शादी के ाव के बाद अपणा की मां के मलाड थत समाधान अपाटमट के ैट म रिव िकशन और 
अपणा साथ म रहने लगे. साथ म रहते ए रिव िकशन ने अपणा को अपने दो ो ंऔर र ेदारो ंसे प ी के 
तौर पर िमलाया. साथ म रहते ए ही 19 अ ू बर 1998 को बेटी िशनोवा का ज  आ. िशनोवा का ज  
होने के बाद ही अपणा को रिव िकशन के पहले से शादीशुदा होने और एक बेटी का िपता होने की जानकारी 
भी िमली थी. भेजे गए नोिटस म िलखा गया िक रिव िकशन के शादीशुदा होने की जानकारी िमलने के बाद से 
ही मेरी ाइंट (अपणा ठाकुर) को ब त बड़ा झटका लगा. 

8 पेज के नोिटस म ा है 

GNT, Online, 20.4.2024
Page No. 0, Size:(0)cms X (0)cms.



-आठ पेज के नोिटस म 7th point पर बताया गया िक उस व  रिव िकशन का क रयर म संघष चल रहा 
था. अपनी प ी और बेटी को साथ रखने की जगह नही ंथी, इसिलए अपणा ठाकुर ने दया िदखाते ए अपना 
ही ैट गोकुल गैले ी, ठाकुर कंपले , कांिदवली ई , मंुबई का ैट रिव िकशन और उनकी प ी, 
बेटी को तब तक रहने के िलए िदया, जब तक वह अपना दूसरा इंतजाम नही ंकर लेते.इसी बीच अपणा 
ठाकुर को िफ  इंड ी की दूसरी ए ेस के साथ रिव िकशन के र ो ंके बारे म भी जानकारी िमली. धीरे-
धीरे रिव िकशन अपणा ठाकुर से दूरी बनाने लगे और साल 2009 म रिव िकशन ने खुद को अपणा ठाकुर 
और बेटी से अलग कर िलया. 

रिव िकशन पर बेटी को अपश  कहने का आरोप 

-रिव िकशन ने बेटी के जैिवक िपता होने के बावजूद कोई िज ेदारी नही ंउठाई. हमेशा झठेू वादे िकए और 
बहानेबाजी कर िज ेदा रयो ंसे बचते रहे. बेटी के पालन पोषण म कई बार आिथक मदद के िलए भी कहा 
गया, लेिकन कभी कोई मदद नही ंकी गई. भेजे गए नोिटस म िलखा गया िक अ ू बर 2018 म रिव िकशन 
मंुबई के Westin होटल गोरेगांव म के थे. उनके कहने पर अपणा ठाकुर बेटी के साथ उनसे िमलने गई थी, 
लेिकन बेटी के साथ रिव िकशन ने दु वहार िकया, अपश  कहे. 

भरण पोषण के िलए मांगे थे 20 करोड़ पए 

-इन तमाम त ो ंका िज  करते ए अपणा ठाकुर के वकील की तरफ से भेजे गए नोिटस म रिव िकशन से 
Client अपणा ठाकुर और बेटी िशनोवा के One Time Maintenance के तौर पर 20 करोड़ की िडमांड की 
गई. साथ ही कहा गया िक बेटी का जैिवक िपता होने के चलते रिव िकशन को उसे अपनाना होगा और 
अपना नाम देना होगा. 

अपणा ठाकुर के वकील नीरज गु ा ने 12 मई 2023 को एक नोिटस भेजने के बाद दूसरा नोिटस 3 जुलाई 
2023 को भी भेजा था, िजसका अब तक कोई जवाब नही ंआया है. वही,ं अपणा ठाकुर के लखनऊ के वकील 
िववेक पांडे ने बीते 13 माच 2024 को इस पूरे मामले की िशकायत क ीय मिहला आयोग, रा ीय 
मानवािधकार आयोग, धानमं ी और चीफ ज स ऑफ इंिडया से की है. 

FIR म वकील िववेक पांडे का नाम-रिव िकशन की प ी ीित शु ा की तरफ से दज कराई गई  

FIR म नामजद आरोपी िववेक पांडे पेशे से अिधव ा ह. इंिडया टुडे से फोन पर बातचीत म िववेक ने साफ 
कहा िक वह अपने ाइंट का केस लड़ रहे ह, समाजवादी पाट  का इस मामले से कोई लेना-देना नही ंहै. 
उ ोनें पहले ही इस मामले म सभी आव क पदािधका रयो ंको िशकायत भेजी है, ज  ाइंट अपणा 
ठाकुर की तरफ से कोट म केस भी फाइल िकया जाएगा. 
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